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Warrant of attachment of movable property in the possession of
the judgment debtor under Order XXI, Rule 43 of the Code of
Civil Procedure.

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION

SUIT NO. OF 19
P et esssstes PLAINTIFF.
versus ' ’

st seeres svee... DEFENDANT.

To »

- The Sheriff of Bombay,
Whereas the plaintiff abovenamed- has applied for execution of the decree of
order
this Court dated the .....................day of .............. 19 by attachment of the movable.

property specified in the schedule hereto and belonging to and in the possession of the
defendant abovenamed;

Rs.] P.] Now this is to command you to seize
{ Amount of decree forthw1th so much of the sa1‘d property as
order is not exempted under Section 60 of the
| inctusive of cast. : i iOde of Civil Pro;ec_lu:::1 a.nd tosafely ke(ei-,p B
-Costs of execution - t e.'lpmpfi“y so. S;IZ ¢ ll1n :éo'f‘r custo 3{
interest at ...........u... ' 3:‘“, ttlt‘e h“he: or er_;’h:i 18 Og“ orunti
: : ‘the attachment is withdrawn ou in
per cent. arrredaman wxrith sl oo AL ‘L:-ynzl.._«,
) X . ACLOIUAIICT WL LUIC TUICS U} 1D LOult,
Total . . And this is further to command you to
‘ return this warrant on or before the
reeuneeeeennieteans dayof............... 19 withan endorsement certifyingthe date on and
the manner in which it has been executed or why it has not been executed.
Witness ............ Sueensananed eebeerseeiansensssanen Chief Justice at Bombay aforesaid,
this oo, day of .....oivniienns 19 . ‘
Prothonotary and Senior Master.
Sealer
ThE oottt day of «.ooeveevirreneerinene -19

AdVOCaLe fOr ..cvviviirerreransersens .



